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O R D E R 

26.05.2023   Heard Learned Counsel for the Appellant.  

This Appeal has been filed against the impugned order dated 

17.04.2023 by which the Adjudicating Authority has allowed the Financial 

Creditor to amend the date of default as mentioned in Form -1. Counsel for 

the Appellant submits that earlier date was mentioned as 17.01.2021 which 

has now been amended as 19.04.2021. It is submitted that as per date of 

default, the application was barred by Section 10A.  

We have heard the Counsel for the Appellant and perused the record. 

 The Appellant has been granted time to file a reply. Appellant in Reply 

is entitled to raise plea regarding date of default on basis of which application 

is filed and the amendment shall not preclude the appellant in raising the 

plea in the reply. 
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We thus are of the view that no useful purpose shall be served in 

entertaining the appeal. With the aforesaid observations and clarifications, we 

dispose of the appeal. Learned Counsel for the Appellant may file his Reply 

within 4 weeks before the Adjudicating Authority.   

 

      

 

  

[Justice Ashok Bhushan] 
Chairperson 

 

 

 [Mr. Barun Mitra] 
Member (Technical) 
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